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Kar 3ingh,

Shri Himmat Singh, -

H. NO.\OJJ/A sector-52, ..
ndigarh. } : :

'}

~ &
[44]

A1
O
Qa

il’l'

sh Nair, ,
JKLGovindan  Kutty, P

GTB LMMTQVB, o i
uuf \Jt“(u,

‘_m

(25

1T
SR ) B

oo

<
[ ONGRes

- 233D

b}

-
i

N
ale

k)
.
@ o -

—"CL

[
E
P
<

; .. Applicants

Sports Authority.of India,
through "n ' ;.
Secretary, 0

at Corporate ﬂf%]@e,
Jawaharlal Nwhxdf tadium, -
Lodi Road Complex,

New Delhi-1100033%"

]'i‘ : .:: ? ’ n---fReSDOﬂdent-

¢

3) OA No.1636 of ‘2003 -

3
S/ Sh, T.K.Narayana Pillai,
R/0 Sports Authority of India H05061
Meteil Subhash Southern Centre,
Banglare,

esApplicant
‘/el’bué

Sports Authority of India,
through

gCrstary, N
t Corporeate qu1C€,
Jawaharlal Nehru Stadium,.

»

_ . a s RE88pondent

Advocates: ' L B : '
& Shri Sewa Ram , -lsarnsd counsel. of applicants
' in all OAs, R L

Shri C.Ha learned Coun8u1 of

ri Shanker )
respondent in 0A-1497/2003.
Shri Arun Bhardwaj, learnsd counsal of

regpondents in 0A- 1503/2003 and QA-15367/2003.

ORDER (ORAL)
SHRI R.K, UPADHYAYA ADMINISTRATIVE»MEMBERNW-

A1l  the three OAS are d1sposed of b/ a common

grder as the facts andrlmpugned orders ‘are 51m11ar.

1.0A No.1497/2008 - - “}[,'J | -rf; {fg

A - . ] ' L ‘
QQ{W”” 2(&). AT gix 'app11Cants in ;h -OA have Jo1nt1/
v Aq D B ,'




g ey

e e

theit reversion order dated 4.8,72002
&=t Trom the post of Data Entry  Greraitor

(DEG)  to  their original post purportedly to give
eTfect o the orders dated 11.3.2002 in OA N0.78/2002

2{b). The applicants 1in this case, pricr to their
ection and appointment as DEQOs were working as

"nermanent/regular employess” in Group C and D posts

of Groundsman, Lab. Attendant, Lady Attendant and LDC

in Corporats O7T4ice at New Delhi of the Sports

sAuthority of India (5AI)

2.0A N0.1503/2003 ;

o) T o eQ:., g R - == L 1. e _ - -t

2. These thpee applicants have jointly challenged
i ) :

their reversicfrordser dated 4,6.2003. Applicant No.1

M

shri Joginder Kymar has been revérted as Lab,Attendant

o/c ED (A), SAI, NR, Patiala. Applicant No.? Shri

Pushkar Singn has been reverted as Watchman, Metaji

Q
I
o
o
&
cr
a
a
k]

LSubhas Mair, applicant Mo.3 in the
- )

reverted tTo nhis original post of DEO (Daily wWages),

& to Minister of Sports, New Delhi,
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, Tha applicant shri T.KLVAJTY 13 also aggrievsd
by the order of reversion dated 4.6.2003, issued by

AT, HNew Delinhi, reverting him to his original post of

Groundsman, Metaji Subhas Southern Centre, SAIL,

Bangaliore,
Z, It 18 stated by the applicants that SAI issusad

circular dated 27.2.99 (Ahnexure,.A-2 in GA 1487/2003)

ar employess of SAI who fulfillsd the

eliginility conditions” of. "1, Higher
Secondary/Senior  Sscondary:, 2. Cefti;?u\t% in  Data

Entry Qperation (Fersons working on Daily Wage basis

or the last 5 years may also apply” for the

nost of DEC 1in the scale -0

Q_I

useguently & test was conducted on 2.8,20006, AT
icants were declared gualified 1inn the

mn -+

Limited Departmental Examination vide order dated

31.10.2000 and appointed as DEOs.

€. -~ One  Smt. Z.Manjula appointed ~az DEOQ on

contract basig wW.e.T. 1.9.1994 had gls0oapplied ar
. ! .

the post of DEG as par C1 rcu]ar of’September, 1995,

However, she was not allowsd tb arreaf %nithe test,
Her ssrvices were &lso term1natéd;as er brder dated
26, 11,2001, she filed OA NO.79/£OOE before Bangalore
Bench of this Tribuﬂal which b/ order dated 11,3.20C3

18 recpundents as f01]uh\.

R I HIn the 1ight'bfithe ‘aCté‘-statSU
above il ‘the impugned: - order - dated-
26.‘}JLCO1 (Annexure A-28) paqsed by the
K f' H:: )Uﬂd%f‘h 18 o "ﬁey " ide, ' The
&1 nt h;11 be g1ven aﬂxoppurtunnty Lo
. - the test/sxaminatwon for. the

lolcas uf DEG in . SAI.  The Executive
Yirector, SAI, R8&,No.1 will ensure'that
the test for the p6st of DEO in SAI, 1in

which the ‘appl1c ant-will be a11owed to




conducted in a fair and

& and in accordance with

TIGhE and rules of anpointmant

sried of Tour months from  the

B0t of a copy of this order.

artly allowed. The applicant

1 continue in gervice till the

Cige  as  directed hereinabove is

ieted. .. The selection and

9] ‘i?‘;ti’;';%‘x‘,“l,m of  other candidates will

nev Lo B regulated after considerirg

the applica for the post in guastion 1in
approprizte manner, No costs,

icante further state that they were naot
impleaded &s party in cmt. S.Manjula’s case (supra)

ereftore, the impugned Grder of their revarsion  is

a8 per directions of tha Tribunal, The Bangalore

Tritcunal has merely directed to congider the case of
TR S.MEanjula  as  she was wrongly not allowed +to
apfigar  in the Test held Oﬁ'E.S.EDOOf It s a&alsc
Cilaimed that trers are 2till some vacant pdsts of DEQ
gven today, The respondsnts could assess the
suitability of smt. S.Manjula as directad by ths
Tribunal and post her against bhe vacaﬁt past,
Alternatively tha learned counse] peinted out  that

round suitable for appointment as

per directions of the Tribunal could. be accommodated

—————

oy reverting only the last selected candidate. 1In any
C&ss, reversion order dated 4,6.2002 of ths applicants

was unjustified and deserved ta be.~Set aside. and

i
[}
i
I
!
oL
|
) |

[ ‘
*

3
g, The respondents have Cpposed thejappl10ations and

have stated that the only proper course toi_implement
the dirsctions of thé Tribuna] 1h.6mt.- 5, ManJu1

irst to uange] tha ear]lertms1sct:on and to

ix' T
Ay
L
4
.
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SGia Tresh selection in which Smt. - S.Manjulas  could
alsoc take part., According to the rsspondants, - the

a<amination w@id on 2.8,2000 had to Le cancelled “"dus

to dirregularities committed by disallowing sligible

3. The respondents have further stated that "it. .-is
necessary to scrap the ear%ier-examinétion as void and

conduct a fresh axamination by giving an opportunity
. i ‘

cant and others who had-qua]ified in th

a

—

gxam, conducted in Gctober, 2000 a]ong with Ms.Manjuia

and others placed similarly to MsiManjula” (emphasis

iG. The reipondentx have aubmstted the list of 15
DEC who were

The learned

that unless a
sh exéménati@nf ig¢ held after cancelling the last

ion, the directions of the Bangalore Bench of

this Tribunal in GA Na,73/2002 could not oe
DT &S ted,

1! In the rejoindser affidavit, the applicants have
stated that the plea taken by the respondents iJs

iy  unfounded and against the

¥l

cts of the

o

dge,

fl

The Bangalore  Bench - of. thfs»-Trjbuna1 has - merely
directed the respondents to g1ve an . opportunity to the
applicant (Smt.S.Manjula) Jn;that‘OA‘tovappear in the
SXEM. fTor tha post -of DEQ:ﬁn.EAIj~ Thefe is no
direction far cancellation .-of . earlier Lim%teq
Departmental Exam, or'révsréi@nvof fhé'fappjicaﬂtsm

It was also stated by'thé learned counsel. bf'fthe



\J

v

appiicants  that ‘the case of Emt.s.Manjula coUld ba
congidered for fi11ing up the remaining vacant post of

DEC, l@garding the list of 15 persons who are alleged

to be eligible for being considered put were not
considersd, it g stated that rone of these 15 persons

ied in pursuance tou the Circular dated
Tore, they cannol be allowed to ~make

any . grievance against the persons se s1scted  through

- niave congidered the rival submissions and

ne materiale available on record.

13, A8 can be sean Trom the directions of the
1
Barngalors Bench of this Tribunal +dn. 0A NG.,79/2002,

gxtracted ear%%ar;_ the direction was to hold the

DED, There 12 no direction in the gaid order of the
Sangalore Bench that the entirs se 1ect77n Qrocesé is

to be cancelied. There is also

ding the selection of the

the case of one P,Subhash Nair
Who  was  a Dail anger in the Corporats Office, Naw
he puﬁga1wr@ Banch of this Tribunal hiad taken

the note of Regulation 7(3i) of the Regulationsg which

“76i)  Appointment : for the.. purpose. .of.
these regulations shall.mean appointment
to the post  whether  by..  promotion,
dewutataon, direct recruitment or o on
contract - basis as shall be in accordance
with  Lhe provision of the recruitment

i
rules  applicaple  to  that post  not in
consistent- with the Bye:  Laws -or ‘the.
sports  Authority of Ihdia, but will not
include ad -hod. . appo1ntmentq or
appcintmants on ddﬂy wagea. :




R B

( The case of Shri. ,' cubhash Nair has been been quoted
y
) Lo illustrate tﬁ&t s0me persons ineligible for the

ot

appsar in the test, However, 1in

g the case of :mk.ﬁzs.ﬁahju1a who was better gualified
: Was denied trhe u“ranht1 L0 appsar in the test,

14, ATter careful consideration of the case, we are

07 the view that the cancellation of entire sslection

WEE NOT proper by the respondsnts Trherefore, we

‘quash  and set aside the Grder dated 4,8,2002 being

Gifice Order Ne,97/2003 cancelling  the garlier

» ‘.. EBJECGLION in its entirety, However, this dirsction is
Q; gsubject to  the liberty to the regpondents to take
gotion  against any individual anb1167ﬁt who was  not

otherwise eligible to appear in tha examination as per

the recruitment - rules and  notification of

septeamber, 1333,

14,2 The i are turther dir d to takea
gteps  for fi11ing up the vacant posts of DECs
in terms of ths directﬁoﬁs of Bangalore Bench

Y of this Tribunal aéaihstrthefexisting“vaoancies

H of DECs, In case, there is no vacancy, the

% respondents will be at Tiberty to take action

%g only against the persons placed at the bottom

: ot the se]ect list prepared an the basis of
LDE, LquULLGd an 2.8...’.000'.~x:_

15, In view 'of the directioﬁ\€1nu the pkecediné

hese three OAs are partly llowed without
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(R.K. UPADHY A('A)] /%Q‘Mﬁco( T SHANRER, RAJU) |
ADMINTSTRATIVE iMEMBER @/ +JUDICIAL MEMBER






